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Standing Committee Report Summary 
The National Commission for Minority Educational Institutions 
(Amendment) Bill, 2009  
 The Standing Committee on Human Resource Development 

submitted its 218th Report on ‘The National Commission 
for Minority Educational Institutions (Amendment) Bill, 
2009’ on November 25, 2009.  The Chairperson was Shri 
Oscar Fernandes. 

 The Bill does not include a provision prescribing the date of 
commencement of the legislation.  The Committee 
recommended that the commencement clause should be 
included in the Bill.   

 The Bill amends the Act to allow a person to set up a 
“minority educational institution” and includes university 
within its definition.  The Committee emphasised that 
power to establish a university is a right of the state and not 
of an individual or a group of persons.  Also, there are 
certain legal procedures that have to be followed in order to 
establish a university.  Since establishing a university 
without such procedure can lead to legal complexities in 
future, the Committee recommended that this issue should 
be examined more thoroughly. 

 The Committee feels that a separate definition of “college” 
is not required in the Bill since it is covered in the definition 
of “minority educational institution.” 

 The Committee recommended that the membership of the 
National Commission for Minority Educational Institutions 
should be increased to protect the rights of all five religious 
minorities.  In order to ensure speedy disposal of cases, the 
Committee is of the opinion that additional benches should 
be constituted and asked the concerned Ministry to examine 
the feasibility of the proposal and take the required action. 

 The Committee suggested that the government should 
explore the possibility of inclusion of linguistic minorities 
within the ambit of the law. 

 The Committee proposed that the Bill be passed after 
incorporating the amendments suggested.  It also requested 
the Ministry to submit a note stating the reasons why a 
certain recommendation could not be included in the Bill. 

 

 

DISCLAIMER: This document is being furnished to you for your information.  You may choose to reproduce or redistribute this report for non-commercial 
purposes in part or in full to any other person with due acknowledgement of PRS Legislative Research   (“PRS”).  The opinions expressed herein are entirely those 
of the author(s).  PRS makes every effort to use reliable and comprehensive information, but PRS does not represent that the contents of the report are accurate or 
complete.  PRS is an independent, not-for-profit group. This document has been prepared without regard to the objectives or opinions of those who may receive it. 
 

 
 

 

 
 

PRS Legislative Research  Centre for Policy Research  Dharma Marg  Chanakyapuri  New Delhi – 110021 
Tel: (011) 2611 5273-76, Fax: 2687 2746 

www.prsindia.org 

 


